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1. State of Maharashtra           
Through Commissioner of Sales Tax, 
8th Floor, Vikrikar Bhavan, Mazgaon, 

Mumbai- 400010   
 

2. Maharashtra Sales Tax Tribunal 
7th Floor, Vikrikar Bhavan, Mazgaon, 
Mumbai- 400010 

 

3. State of Delhi 
Through Commissioner of Trade & Taxes, 
3rd Floor, Vyapar Bhavan, 

I.P. Estate, New Delhi- 110002  
 

4. State of Madhya Pradesh 
Through Commissioner of Commercial Taxes, 
Moti Bunglow Compound, M.G. Road, 

Indore- 452001 (M.P.) 
 

5. State of Haryana 
Through Excise & Taxation Commmissioner, 
Vanjiya Bhavan, Plot No. I-3 

Sector-5, Panchkula- 134109 
 

6. State of Karnataka 
Through Commissioner of Commercial Taxes 

1st Floor, VTK-1, Kalidasa Road,  
Gandhinagar, Bangalore- 560009 
 

7. State of Tamil Nadu 
Through Commissioner of Commercial Taxes, 

Ezilagham, Chepauk, 
Chennai-600005 

 

8. State of Andhra Pradesh 
Through Commissioner of Commercial Taxes, 

C.T. Complex, Nampally, 
Hyderabad- 500001 

 

9. State of Gujarat                                                      ……. Respondents 
Through Commissioner of Sales Tax, 
Rajya Kar Bhavan, Ashram Road, 
Ahmedabad- 3800009 
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FINAL ORDER NO. 59380/2024 

 

 

JUSTICE DILIP GUPTA : 

 

  Learned counsel for the appellant has placed an order of 

settlement under section 13(1) of the Settlement Act.  Learned counsel, 

therefore, prays that the appeal may be dismissed as withdrawn.  The 

appeal is, accordingly, dismissed as withdrawn.  

(Dictated & pronounced in the open court) 

    

 

(JUSTICE DILIP GUPTA) 
             PRESIDENT 

 

 

 

(P.V. SUBBA RAO) 

MEMBER (TECHNICAL) 
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